
OPC:N COURT 

C e NT R AL A lYI 1 NI 5 TR AT I V £ T R I BU NA L 
ALLAHABAD B~l'CH: ALLAHABAD 

ORIGINAL APPLICATION NO. 400/03 

WEDNC:3DAY, THIS TH£:: 23rd DAY OF APRIL, 2003 

HON. MR. JUSTICE R.R.K.TRIV2DI, VICE CHAIRMAN 

Pat i Ram, 
s/o Late Shri Duju, 
a/a 72 years, 
Retired Cheif Goods 
Supervisor, 
Northern Railway, 
Allahabad, 
c/o Sri L.N.Sankh1.1ar, Advocate, High Court 
r/o 522-8/1, Rajapur, Garhi, 
Alls ha bad, 
Uttarpr.desh. ••••••APPlicant. 

By Advocate:- Shri G.D. Dubey 

versus 

Union of India through 
secretary, Railway Board, 
Ministry of ~ailways, 
Government of India, 
Rail Bhawan, 
Neu Delhi. • • • • • Respondents. 

By Advocate:- Shri A.K.Gaur 

0 R D E R ------- 
By this O.A filed under section 19 of Administrative 

Tribunals Act, 1985, applicant has prayed for a direction ta 

opposite party for early disposal of Annexure •1• to 

this application. Annexure-1 is the application address 

to Hon'ble President of India. It is stated that the 

application has bean sent by Hon• ble President of India 

for disposal to respondents and is pending theiB. 



,;-. 
I 

Ernakulam Bench of this Tribunal/in c ase of G. Muthusamy 

- versus The Divisional personnel Officer, Palghat and Ors. 
I 

,,. 2001 (3) ATJ 452, has already taken vie"';that O.A can not 

be filad for the relief f~r giving direction to decide 

the representation pending before authority. In the 

circumstances. applicant is not entitled for the relief 

- 
claimed from this TribJnal under section 19 of Administrati"e 

Trib.Jnals Act, 1985. Jha O.A is accordingly rejected. 

Vice Cpairman 

Madhu/ 
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